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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Hon. Minister, | have a question.

The 1988 Act itself is out of date. We have brought in many amendments subsequently. So, what is the impediment
for the Government to bring in a comprehensive amending Bill to suit the computer age? Traffic violations are taking
place every now and then and the present Act is not adequate to meet the requirements.

MR. CHAIRMAN: You can speak later on.

SHRI VARKALA RADHAKRISHNAN : Let him answer. Every day, we are hearing of traffic accidents involving
dozens of people. We cannot read a newspaper without the tragic news of a traffic accident in which human lives
are lost. The present Act is inadequate and so we cannot cope with the situation. This is why | am bringing this
matter to the notice of the hon. Minister.
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SHRI CHANDRA BHUSHAN SINGH (FARRUKHABAD): Sir, it is very difficult to understand the technical language
in which he is speaking. Let him please explain it in a simple language.

MR. CHAIRMAN : Please do not disturb him now.
SHRI CHANDRA BHUSHAN SINGH : | am not disturbing him; | am just seeking a clarification.
MR. CHAIRMAN: You can do that later on. Why are you doing it now?
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MR. CHAIRMAN: Motion moved:
"That the Bill further to amend the Motor Vehicles Act, 1988, be taken into consideration. "
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SHRI ANADI SAHU (BERHAMPUR, ORISSA): Mr. Chairman Sir, | rise to support the amending provisions of this
Bill. As the hon. Minister has clearly indicated, taking into account the road transport technology, the pattern of
passenger and freight movement over the years, the development of road network and improved techniques in
motor vehicle management, the 1939 Act was replaced by the 1988 Act.

The most important features of the new Act were techniques of road management and safety measures. Somehow
or the other it was noticed over the years that the techniques adopted were not eco-friendly and the safety
measures were not adequate. So, in 1994 an attempt was made to rectify some of the defects. But even that was
not adequate. That is why the present amendments have been proposed. The most important of these are road
safety measures and pollution control measures.

As may be seen from the provisions which have been provided, there are three points. The first one is to amend
Clause 52(1), proviso (1). The second is to amend Clause 2 and the third one is to amend Clause 3. | am not going
into the details of these amending provisions. But the most important one is the overriding provision which has been
provided in the explanation itself wherein it has been clearly indicated that for the purposes of this Section,
alteration means a change in the structure of a vehicle which results in change in the basic feature. So, there
should not be change in the basic feature of the vehicle. That is why in Clause 1 it has been indicated that no
owner of a motor vehicle shall so alter the vehicle that the particulars contained in the certificate of registration are
at variance with those originally specified by the manufacturer. These things have been clearly indicated in
Sections 110, 113 and 212 of the Motor Vehicles Act. Section 194 deals with penal provisions. | will come to the
harassment by the police later on. These are the provisions which are there.

It has been found that a fleet owner has been changing certain parts and the combustion process has also been
changed. In the previous Act there were deemed provisions. In order to overcome the cannibalisation -
cannibalisation is a word used by the Armed Forces and the police to fit in different parts into other vehicles to make
them road-worthy - this process is being given due weightage so far as fleet owners are concerned. To inform the
registering authorities, fourteen days have been provided. This is a good feature.

But one difficulty would arise which the hon. Minister may kindly take into account. It is about deletion of Sub-
Clause 4 of Section 58, Clause (1). It is good so far as alterations of the tyres and others are concerned. But it may
lead to more abuse. | would like to invite the attention of the hon. Minister to GSR No.214 dated 18! March, 1999. |
had brought certain objections to the notice of the concerned authorities. As usual, the authorities, whenever there
is an objection, try to overcome by subterfuge or by an escape route or by some other means. My objection was on
this. My objection was regarding ply ratings of the tyres. Under the rules framed by the Central Government in
1989, the ply ratings was revised in 1999. In the ply ratings, it has been indicated that for a particular permitted
laden weight, the ply rating will be of a specific quantity. The maximum provided by this GSR was 14 ply ratings for
a maximum weight permitted to carry 410 kilograms in case of single tyres and 1250 kilograms in case of dual tyres.
But in the same GSR, the Government, in their wisdom, have stated in sub-Clause 3 that no tyre shall have a ply
rating of more than 20 for applications on highway vehicles. It means a vehicle can have 20 ply ratings although the
specifications is for 14 ply ratings. In other words, it means that we are encouraging vehicles to have tyres with
more ply ratings in order to take more load on the highways and taking more load on the highways would definitely
lead to accidents. So, the safety measures which the Statement of Objects and Reasons and the amending
provisions have indicated would be coming to a naught because of certain provisions which have been provided in
the rules which the Government have been placing before Parliament after a year or two. It is necessary that
whenever any rules are framed, it should be immediately placed before the Parliament. Usually, it is seen that those
rules are placed before Parliament after a year or so like the rules which | am quoting were circulated in March
1999 but it came to Parliament only very recently. We do not have time to go through these things. Because of my
background, | thought that | should go through the GSRs which are coming up so far as motor vehicles are
concerned. In passing these amending provisions, it is good that they want an eco-friendly atmosphere and that the
fleet owners should not be put to loss and that they should alter the engines. While altering the engines, the internal
combustion system can be taken into account and they can bring liquified gas and any other type of power or
batteries or whatever it is. But the most important point is that the power of the engine should not be altered. If the
power of the engine is altered, then definitely the person who is manufacturing or cannibalising vehicles can put in
more axle loads, and more laden axle loads have led to one of the most important accidents on the Raj Mahendri-
Hyderabad Road. A ten-wheeler had taken more load on the rear axe. It was negotiating a bridge and while
negotiating the bridge, because of the uneven axle load on the rear side, the buoyancy was affected. You might
have seen as to how the bridges are constructed. Below the slab, there are some sorts of iron gadgets to give a
little bit of buoyancy to the slab.

Because of the excess axle load, in a fraction of a second, that buoyancy was disturbed and the bridge collapsed.
Along with it, the trailer also went down. It is all right that we delete Section 58 (1) (4). But we must take into



account the provisions which have already been there in the Act. ...(Inferruptions) When we are thinking of
amending the provisions, the hon. Minister may kindly take into account Section 110 of the Motor Vehicles Act,
1988 wherein it has been provided that the Central Government has, by rules, to regulate construction, equipment
and maintenance of Motor Vehicles. Mr. Minister, you have said in the explanatory provision that no basic structure
should be altered. As the Supreme Court says that the basic structure of the Constitution should not be altered,
here also, you say the basic structure of a vehicle should not be altered. So, while passing this Bill later on, the
hon. Minister may kindly take into account the width, height, length, overhang and load factor of the vehicles and
should take into account the size, nature and conditions of tyres etc. These are most important things. Since we are
deleting Section 58 (1) (4), it is necessary that a comprehensive GSR under the rule-making power of the Central
Government should be brought in. The State Governments should not be allowed to go into it because there will be
a lot of difficulties. For example, one vehicle coming from one State has to pass through the other State. It will
create problems. So, the Central Government should make comprehensive rules in this regard. A lot of vehicles,
which are more than ten years or 15 years old, are being altered and brought to my State of Orissa for plying as
passenger vehicles. So, unless the Central Government comes down heavily on these fleet owners, the purpose for
which these amendments are brought forward will be lost and forgotten.

Sir, these are my suggestions. With these words, | again support the Bill.

SHRI SUNIL KHAN (DURGAPUR): Mr. Chairman, Sir, this Bill has been brought forward to make two or three
amendments to the Motor Vehicles Act, 1988. The above Act was again amended in 1994. The object of the Bill is
to prevent the vehicular pollution and to ensure the safety of road users. The proposed Bill prohibits alteration of
vehicles in any manner including the change of tyres of higher capacity. The Bill also empowers the Central
Government to allow alteration of vehicles for certain purposes. The State Governments are not given these
powers. This is very urgent.

There is another aspect which has to be objected to. At present, the vehicles of the educational institutions are not
required to get permits from the Regional Transport Office. The amending Bill makes it mandatory to obtain permits.
It is all right that a permit is necessary. But in case of schools, children from various places have to come. If permit
is required, it is all right. But tax should not be levied in respect of school vehicles because the lower middle class
and the middle class students are coming from different places. If the tax is levied, then, that burden will be passed
on to the parents and guardians and they would be in a difficult position. So, this should be changed. Therefore, the
Government should reconsider the proposal.

There is another provision by which the fleet owners, who own more than ten vehicles, can obtain permission from
the State Government to alter any vehicle. This has to be done by the State Government by issuing a notification.

There is a provision to protect the people who own a large number of vehicles. But what about the people who are
having a single vehicle? The Government is protecting the rich people, but not the poor people. The approach is
not correct. So, | demand that the single vehicle owners should also be protected.

Regarding eco-friendly fuel, the ruling of the Supreme Court is very pertinent. The Supreme Court has directed to
take away from the road all those vehicles which are very old and which are causing pollution problems. It is all
right. But most of the State Governments have not taken this decision of the Supreme Court seriously. A large
number of State-owned vehicles are causing pollution problems. So, they should not be allowed to ply on road. In
our country, a large number of poor people are living and when they travel by road, they breathe polluted air and,
as a result, they are affected by various diseases. They have no money for treatment and the Government is not
ready to provide all the health facilities to them. | would request that this should be looked into.

Sir, a lot of road accidents take place everywhere, every day, not only because of more number of vehicles, but
also due to road conditions, because they are not maintained properly by the Ministry of Surface Transport. This
should be looked into and the roads should be maintained well.

Then, there is a provision to ban all the cars and other vehicles, which are more than 15 years old. It is all right to
some case of buses and trucks, but in the case of private car owners and taxis, especially the unemployed youth
who are buying second-hand cars and run them as taxis, it will create a lot of difficulties. In such cases, the
combustion of the engine should be seen and if that is good, then they should be allowed to ply on the road and
they should not be treated on par with buses and trucks. ...(/nterruptions)

SHRI ANIL BASU (ARAMBAGH): Mr. Chairman, Sir, the country is facing a major problem because of the NDA
brand vehicle.

SHRI SUNIL KHAN : Similarly, steps should be taken to improve the functioning of the Regional Transport Offices
and brokers should not be allowed in the Regional Transport Offices. Even though people are not properly trained



to drive vehicles, if they give more money to the brokers they are being given licenses. As a result, a lot of
accidents occur. This should be looked into because the Government is also losing revenue. The Motor Vehicle
Inspectors and police authorities take money and allow such people to go scot-free. Even though photographs of
such vehicles are taken and their registration numbers are noted, the Government is allowing them to go scot-free,
because they are close to the leaders of NDA.

If the vehicles belong to the members of the NDA, they will not be checked up. So, the Government should come
forward with a comprehensive Bill. | do hope that if it is sent to a Standing Committee of the Parliament, there will be
a threadbare discussion. That would be better for us. We can discuss it here also. The Bill will, therefore, be a
comprehensive one and also eco-friendly.

| have already mentioned about eco-friendly norms which have been taken into consideration by your Ministry. A
decision has also been taken by the hon. Court to that effect. Those norms will be maintained properly if a
comprehensive Bill is brought forward. | think, at present, the Bill is not a comprehensive one. It should be referred
to the Standing Committee so that the Euro norms and safety measures are taken care of. In the case of
automobiles, the emissions are causing lead poison. It has already appeared in the newspapers that lead toxicity is
a major environment problem in Hyderabad. The proportion of health hazards was found to be higher than the
accepted international standards in the case of environment not only in Andhra Pradesh but also in Mumbai,
Calcutta, Delhi and other thickly populated cities. So, it should be looked into.

There are some provisions about lead toxicity also. Lead-free petroleum is also provided to the vehicles in various
parts of our country. If it is so, that will be better for us. The running of vehicles will be eco-friendly.

The provisions which have been framed by the Central Government and the State Governments are completely
ignored. The State Government should also frame some rules so that they are able to implement them. When buses
run from one State to another State, some problems do arise. As a result, these buses do not get their permits in
those States. If there are any such provisions and if the vehicles of one State enter into another State, the
concerned officials could see the permits and levy the taxes accordingly. That should be provided for the State
Governments also.
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SHRI V.P. SINGH BADNORE (BHILWARA): Sir, | welcome the Motor Vehicles (Amendment) Bill, 2000. | felt that this
was a much needed Bill. But | am now of the opinion as expressed on both the sides, that this Bill and the
amendments to be made, are very few. More dialogue should have gone into it, more consultation should have
gone into it, comprehensive Bill should come instead of a piecemeal Bill. | do not call it a half -baked Bill, but it is
actually a half-baked Bill because from the turn of the century vehicles came into India and the world at the turn of
the century.

We have had them for about hundred years. Now, the whole concept is changing. It used to be a vehicle for the
rich; it used to be a vehicle only for the very very sophisticated people. The Rajas, the Maharajas, the Princes only
used to be having vehicles. Now, a common man is using it.

The first Bill came into being in 1939. The next Bill, as you have rightly said, came into being in 1988, which was
the 1994 Act. This Bill has come now.

Now, the vehicles are moving much faster. We have freeways and the vehicles are travelling at such a good speed.

We feel very bad when we lose a colleague. Yesterday only we condoled the death of one of our esteemed
colleagues.

The road safety is a very important factor. What does this Bill really offer to all of us? One is the CNG, the LPG. It is
very rightly said by one of the hon. Members that this Bill is restricted only to the metropolitan cities. How many
people are using it in the rural villages? Why do you not have a rural-based Bill separated from the urban areas?
There is no problem of pollution. If there is a pollution problem, it is only in Hyderabad, Chennai, Delhi or such
metropolitan cities. Why are you putting all that eco-friendly things on to the villages? We have a very few vehicles
there and there is no problem like that. Why can you not separate these two things?

It is also mentioned in the Statement of Objects and Reasons about things like changing of tyres of higher capacity.
All the OE manufacturers are putting low grade tyres when they are selling their vehicles. If they want to put a good
tyre of better grade, then where is the problem? Why are you restricting them? That will give them better mileage.
They will be better on the freeways.

Sir, for faster speed we need better tyres, better technology and that cannot be provided by the OE. Why are you
restricting them? Even if it is restricted, as very rightly pointed out, it should be for the heavy vehicles only and not
for the light vehicles.

Regarding change of tyres, you cannot change the rim. You cannot have a bigger tyre. On the same rim, you are
having tyres of better plying rating which will give you a better speed on the road.



| welcome what you have said about the operation of buses in the point number three of the Statement of Objects
and Reasons. They should have permit. It is a very very good step. Every time when our little children go to school
and come back we are worried whether they will come back home safely or not. That is a worry of each parent. |
think, it is a very welcome step. But along with it, | would request you that each and every bus should be similar to
the buses of the European and other countries. They have painted their buses yellow so that people could know
that the children are travelling in those buses and they will be more careful. In European countries whenever you
are overtaking a yellow bus, and if it is stopped and the children are getting down from it, your licence gets
cancelled. How many people know this in India?

One thing is that each permit given to a bus owner to ply children should be coloured yellow. This is there in every
country in the world except in India. Why do you not have that here also? | said this in the Rajasthan Assembly and
Rajasthan Assembly has already got this Act.

The other thing that | wanted to point out, which was very rightly pointed out by my friend and colleague, hon. Shri
Rudy, is this. You can have all the laws but the implementation is very wrong. Most of the drivers are doing drunken
driving. How many people are wanting to stop them? Drunken driving is a big offence. In other countries, if
somebody is caught doing drunken driving, his licence is immediately cancelled. There have been such instances in
America. When a Governor of a State in America was driving in a drunken state, his licence was cancelled. But
here, with our political connections, we get away with everything. So, are we going to do something about that
also?

The other point is about giving licences only to the educated people. Driver is a very important person, but most of
the drivers do not even know what a "Yellow Line' is and what a 'Double Yellow Line' is. Yellow Line means you
cannot cross it and a Double Yellow Line means, you can never cross it, and if you cross it, your licence is
supposed to be cancelled immediately. The Highway Patrol will not even be interested in seeing all this. What they
will be interested in doing is only stopping a vehicle, finding some fault and getting something for the evening. A
chicken or a bottle is what they are interested in getting for the evening. They will not be interested in really
penalising such drivers.

MR. CHAIRMAN : Now please conclude.

SHRI V.P. SINGH BADNORE : Okay, Sir. Before concluding, | would just like to mention about freeways. People
are driving in the wrong way. They do not know what a freeway is supposed to be. When the tractor drivers want to
go from one village to another, they do not have a side line. Wherever there is a freeway, there should be a road
which connects one village to the other

and which should be separate from the freeway. But we do not have a system like that. So, what | request is that
they must come out with a comprehensive Bill. This piecemeal, half-baked Bill will not do. Otherwise | support this
Bill wholeheartedly.
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MR. CHAIRMAN : The House stands adjourned to meet at 11 A.M. tomorrow, the 26th July, 2000.
1800 hours



The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, July 26, 2000/ Sravana 4, 1922 (Saka)



